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Molestation

Sur1 V. K. DHAGE: There is another
Bill on the Agenda.

[

Mr. CHAIRMAN: He has said that

he is not moving it.

THE PUNTSHMENT FOR MOLESTA-
TION OF WOMEN BILL, 1958

SurimaTi SAVITRY DEVI NIGAM
(Uttar Pradesh): Sir, I beg to move:

“That the Bill to provide for
punishment of persons guilty of
molesting women be taken into
consideration.” :
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of traffickers and Dbrothel-keepers.
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. desh): It is a baseless charge.
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TR AEEE & JqG F g AN &
feomd, st T A F  FAAWHAT T
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aeEr Jfer & e g 7 "ga
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WA E, T F AETE, a7 § HAET
F AfT FT, I AT F,
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#1 feafa aar &1 oF aafay 9@ @
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WA § | B9 "4 @R 39 A1 &1 g7 FL
ARTAART 1 7T | ZH AT a9 4T
¥ afer & v gl 77 7 Tx 39n
7g 3 f IAET AgET KA ASHT H
®3AI §, AT FEO T, AT §, AT AAT
Wi IHKT AAT AT AT 0| AAT a2 FAAT
t T T FgFT @AY &, W 2 AN
R §, A AT F ATHT R AT &I
XAAAT |
sfmq, 397 wFR 9d T AlSr
& 7 Jr qET FT T AR T AT
fzar & 1 oo g7 feq & o ny a2
frea &2 ofT g7 w7y §
‘g ware Tt 9fq HE@ gama
) &
fexat vgw & wofay $ifi & ) =@ A
qATes & fAg €3 o1 Sana 73, S
FH T & &1 T AT OF T qZ A
=T | 30T 30 Lo AAGART 7 7T
Fgd & 70 AT FALIR & foaw 7 o4z
aig §5%7 & fa forr aga & fam &
gt §, 355 §, 397 & AT TEY Iz
n=g 3 |
Iro TYATH NAT & (A F3A)
& i FT IEHT AT T FaT TifSiT |
s ot fam . gHT T
‘I, T, AqF, a7y, A A& FrEAIT
AT T AT A7 4 qE qE FT A9
A 690 %7 faar & w7 (mw w7 7
fert & faez 2ot waigtw &

S gfeT aq g @1 Hfew g !

= fqatar @Y, afz fexai &1 e
ferad o aA #1 wfs far ™
2an & @ 9FE A gfew o W
T 2% R AR gFar wvar faege
I AT AT

q9 agle & AAq wt A=(
TEA &1, g@ ® Awrtas Fafqar e
AqT  FTAT ATZAT 3 1 @R oov
amrfes gaftar oA T ea W,
CEUMIE SUG I R T COl (I EA R
AT AT E | 2P TRF 7 TAT & A (forq——
agfaae ATaM &7 AT 7 W [E——
ate qifswifa & 40 & Acfax, ar
e ot feadr qars ® ghfqar §
I A9 F1 S Avwg, 3T a7 Fhlaar
FT ST TZR ¢ qE A1 w=r wfy o
I8 &4 gg A5 ¥ fF geay ax fedy
FEIT FT K2 (F7 @7 1 | 9I7 AF
q§ & a1 § T2T AF § A3 F397 ATEAT
Z f fexdi & wa @ oft ot T fasan

S gy wEE, IS AgEwEeT gy AT

&t v ¥fg g @i Ao §ouUs
T & AT Td § ) o, T
qifieeata & fexar a7E, @1 avq F FF
T qAE  fEar g T A qaAmn
f fom feami & wftea o fedr T
#1 q 1 wT g1, 7 fawgw afaT g
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IqF T TA &7 AT WEH  TA
g1 W qgd § W A TAT FgA A
AT, 1 AT A 7 og, 9, "
A T FT AT A | IFFF 2H aard
9¢ ¥ i WA AT How A4 HAT
%ifgd | oA W OF §gT a¥r AER
fragry szaT A7 2, W7 fF qacgEy
o gAY 937 9% @ UE A,
sffm a9 7 fergeam aow =g Ay
AR AW A& fEar mmo g @
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AT wTdr § 1 3ws oafq 3w oA
# faw fTIT A &K A IIRT HIT AT H
® AIRA AL wEaiiag adis & @,
afe aftar & € v F33 9 %
7R AEr @ | 9§ 39 eff ¥ g
ot & gegre ofy 7 g, qw oA
Fadv g1, a1 37 war fx § wafax g,
§ GIAd 94 § faeama F@ v g,
e & a8 aedt F F g9q afq
F I A ATHT IART ATET F& | I8
Tfr ft W aga & @ f, IET
ag af7 & F&7 & qIEAFT AL ALY AT
T AT, 37 AET ¥ 5 w4 97 74T
gfy o w7 wfea frwafax T F )
§afqT S AT 5 THE 4 fATTE &
FgT & AAAT A A5 AqF T IYG,
3E | aamr adr § ¥ ag aga &
Attt § MT TAAGIF ava awr
qT fq1T F47 Fran faggw 2 feed
#1 9z 741 Araqr arfga Fr g7 gt
ga#r faTa FAT Arfgd a1 TAHT AATF
SevAT wifer 0l ar ar Tg TF T &
I AT fRarmar g fexat & fag 3

Aq, TECT FW AT F OF
AT I FEAT AT g [F g0 1@ ¥y
I waArh ferdat &t F faug &
TaTA IoT, 1 gH T FY AET A v

wifes fF forat =1 ©F &0 F w7 §

QA FAT ®T 2 AW AE 2 AT F w7 |
ferat %7 a8 &7 99" F7 g0 oy 3
faea & 591 FAT AT | I g feaay
£ FAT 7 a7 gH HIAT AIF TH A1
# SH ET & W A9 £ I91 AT
arfea, 71 % ow O ST AT Y
AT G FIF F JHL AW JF gL FC
F v # famir £ &, fa=ra w7
faatr Fv= 7 Hv a1 fqmi
79 T IUF KT ANGET 4T IqT F )
wq zA foxar & w37 K2, qAgHW A
AN qZT HT ®Y qOA W&, AT fw
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TUq MTE 97 ATgET g STar & AR
oo WTE F fag gv e v
far T & 1 99 AT & 39 T
F T4 ST BF me Wl
5 war wfer & ferdt
¥T UF ®F AT 39 dafedt &1 &7 WY
g T EWIL 9T &7 ATH gl g, ST AR
S BT A g § | gt &
91 F Tl 9O ¥ Ag ArAr
FEIT (O T 57 AT BT HT ATHT T@HT
 fagas 9v fa=me % 1 SHET
g &1 ST fF g9 A Tfawr 1 =7
g, JHT TH AHT T AT AMMGH | 4
uF g|r DT fawg g, I f& qamfas
FAfTAT FT L F7F AT & AT qHIA
H UF TG JTATAT IqF FIA ATl
t, zafem & gy = 6 afgarat
F g7 ST oifa & 39 @9 ' &
YUITH F¥A % 1% g1 AT A9 39
9= fa=ae ywe &3 )
7R |
Mr. CHAIRMAN: Motion moved:

“That the Bill to provide for
punishment of persons guilty of
molesting women be taken into
consideration.”
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TF FEY 9T qg ITGaT AGT T AT €
fr a8 Fa1 FY AR 97 4 7 | T 7@
qIE=ET a1 o1 &) 9 § fF uF gE
FY 59T FI, UF FAL HT TGATTH F |
W& T A fr 9 A T
a7 AT FE | HET T g A
aF A aF [A A1 § ARG F g
AT TS § w9 @ W AR 9%
waaHE # g oA feegHt § & Al
wag WAl & fag s5oa F1 Sear &9
FHE I@T & | TG I AT AT T FT
e ot SfEs w1 g i nfear 9
&Y ST off | WRIR AT, @gn e difea
qg FIfaes goaq o af f&e  ag i
T gt 1 faasr sarer miemT gRIY A7
& St A # A E | @ A
fadt g€ o 3fa & (&% F AT |
faem #% ag g anm fawe 98
A Q4o FY AT § TF @A T @A
A1 GTiga § SgH Fel 6 g A
oal w7 | fagear faar & o5
#g fear ¢ & qw avgx A fawa #ifw
AR HETST q@TST FHS § | HTATSAT
FATAT FT FT QT a7 1899 & AR
TE g A AT A AR & A E
afer qum fgegea § § 1 083 47 O
fa FeaTE FY G UYL | A9 FT ATATE
SR GHIS T TTAE O9 (qAT< TAATHT
A FTAA @A T W AW HE S
fAFed gu o @R F Q1 wiE A
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FLHT G 3FT T A2 B F FT A 57
ST ZAT AR A1 AT E | qE HIT
aat & 1 F7 AA T § AT 3w
T TET G AT I3T & W §F AT
& o1 faegw B A7 7 oaed
g3 FET A W FAT 3 HwT A
Teq 1few a% g =a1 1 9 Fg THA
g for 1 oRIT S€T g aRAT g
FWI AT TAT FIAT 2 | Sad FF AR
F AR AT A g1, gew & Amma
qAY FATRfEET B, WEEE & ;e
THT AT &l, 7 a1 T4 g1 71471 & 5
FAT AR TT F1S TR HTQT H
fres | 4 O mTaET &1 EAT AT AR
FT TTEAT FT ATH L AFS § SO
TIAHT WRRA A 9FF wT AR
g7 favamry AW &0 ST
T ATH AR fRAT qU oAwar S fE
miEaT & Frav JoFT  JEHR,
FITT T4 7IFT 7S FE AA a=(
ot af==a1 FY 93 1E ar A o feafas
§ #wRg WiAET g€ A A9 94
gAY FA § HIT AITF FF § HIT
I 9T FTAT FHS & | TH ART &I
Fr ¥ FI gqr fwaar =rfer 1o
THA WA AT ASMFAT FSTIFRAA
N TITT FT WL F FAT T30
Sq gA TFAHL 0 WA 9 AN
aefmai 1 AT E Q1 T ATfFAT @
{5 madqz 3. fa wAar a9
FgTEZFHL | A H T30 Fg aFaT {F
(T &7 93 &7 G & & T A4 &Y
w47 & wfE 7 guady § 5 S aear
FAT & WX IGX FHIH TAEA § W
T TAT AT § A1 {6 ArwraA
IAF TEIATA AE FA E

[Mr. DEPUTY CHAIRMAN in the Chair]

# TAdr @ras JEr § A ag ar T8y

a%AT ¢ T o g § A Ay

FEY T AT F47 497 qAT I AT FFA § )
125 RSD—3.
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afET ST e 47 T 2§ ag oAt T 2
st fRefy 9 a1 FzaTw & w19 @ A
W Fg 5194 1 THY LrF7 F& A |
THFT A7 A7 ¢ 5 9 FhIs a1 JA1AT
ar WAL AT FF0 FIR TG F ) A
T30 A AT 78 3 F TadaT swEg
T AT ZHRT FL AT IART FELT GAT
EU 10

afafT aga 7 97 98¢ FT garAr
faar | ¥ 731 Sy o fF g7 a3 1
ag1 FEAT | W G WG § AT AL
qET F [qraT A7 07 g 51w qaqaz &
a&fas fearZAat « grREe ® W Y
FZlFAT &1 FFag Fx¢ a9 7R A
AW FT g ©A1fza 97, 99 TamHz
g feagee o1 fxar ar {5 fear qg &
LG MECRERECATIG Il te i il |
HI AR T qG@T & ATAET FLF
IEMT g FART T 7 ¥ ®H AT A0
e w17 {5 ag afaw & g9 @ 94
I IT6T a8 Q1 A19A g7 & J499e
5 ALAT KT AT FAAAT & | &6 T@
AT HT AF 4 HT AT FAT JW R T
faRt TF 9T gfaw F1 3/ FHH
AT T TF AH! TAAT F¢0 AT
TE AT | g AT TF ;AT § AT TRy
gATR E1 ST T JWT FE@T g AT
ZATE RIT F TART AT T0RAT &
ZAT  TATAT § TART ICEATET &1 4T
fr oF gae feg fags e
FT ag 19 fear war 8, 7z aqiw
IAHT AT A1 3 | 6T 9 WA %
AT giaw T AE § ) 34 & &
I W7 AFE wdF 20 | AGA AT
Feravar ¥ ate ag § F ger a%rfae
F7 fggam T 3@ QT ¥ &G AT &
i gd e fag g9 98 wEgEl
qT AT & T ATHAT WIEHT qF HIGal
T = W14 & a1 (6T ITHT 98 HQTH
A ST e A R e AR EIE TR
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2T FF ST AT FgT 4 AE H
qifa=r aga 1 1 fawr ¢ 394 arés
FIIE 1+ WY &1feer § 6 q&eTaae
Tq AT qasag ¢ % oAy a@ a8
qEY gea w1 97 5 g gara aurs
T gE@AF AT g | T8 IF A1
qrarasy 1 fearar fawar 9 @ e
IXF, ¢ qF A &1 V4 € AT qA
g avew {5 913 2t 2 &g Faw g |
I &Y ANE WIEHT Fgl AAGTAMT
% 33 ¥ fasdt 1 77 /@ CAY g g1
g1 s 2 fF garer AT qee faege
T T W B |

&Y | ag9T A W AT T TF a7
T o FEAT FGAT § AR I 78
f gmy afozg 97 3 ATREE & fAQ
uF foard g7 At & | 99 garer @
for g ex AL 7, Few| 7 AL ARG
¥ »ixat - fom o 387 AT9w F¢ fHar
T o a8 0 AT HET FIE1 TG AT
gr2 foarg 9 174 T AT qT 39 I09
&1 ot ey FAT IS | T AT 2
& wq 3957 aaEr & fF fam faem
#1 fomg 9 ag 987 ql 98 I®T
sgi FI0 TFAAT | F(F HGT B
Ig ATH UF FAIRT & HIT ITRT 70T
et ot 78y a=wg T 7 a8 e AT
2 | T2 W=y FU3 TEHIT FAGIT ANE
F @I AT A &7 F=G TE AWSAT
TGAT AT | q1T IFHT ATT &7
19 F@T FT QT AT FHT T FLa |
#f a5 I€T Fg 9Fq § (5 Wil AT
arar faarg 989 FT HT9 1 I 39T
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g S a1 v e g R ogEd aga
q=g TAL I |

3T Fgd F a8 ¥ fHT uw are
=g faer 1 a1z Fxarg 1 ]

Dr. SHRIMATI SEETA PARMANAND
(Madhya Pradesh): Sir, at the outset
I would like to make it clear that,
though it 1s not possible to support the
Bill in the form in which it has come,
it is very necessary that the House
should give 1its serious consideration to
the situation to which the Bill points.
I would also like to appeal that when
Members speak on this Bill, they will
keep, with all due deference, to the
subject and maintain the same
standard which the mover of the B:l"
and the speaker who followed her
have maintained. This is not a sub-
ject which can be treated lightly,
because the people who are the
offenders, who are involved in this,
are people of that character. There
is no doubt that the situation dur.ng
the last ten or fifteen years in this
respect has deteriorated; as more and
more women have to come out to do
social work 1in villages for different
projects which the Government has, it
is very necessary that their working
condit’'ons should be made secure by
legislative measures. It was only
about two years ago that it was found
necessary by the Kasturba Centre to
make a change in their Constitution
by which one single lady village
worker would not be posted in gny
village, but two would be posted. That
has meant additional expenditure.
Nurs ng sisters also some time ago
were against being posted in villages
because of the situation with which
they met. The Labour Ministry also
knows what complaints they get again
and agamn from village workers who
are posted to work amongst workers’
colonies. because of the way in wh'ch
people trcat them. It 1s equally known
that in order to implement most of

- the Government’s social welfare mea-

sures, it is only women who can be
utilised, because they alone can reach



r

Punishment for
Molestation

2267

women in their homes and explain to
them the various schemes for their
welfare. In a country where there
has been segregation of women, though
not by law but by social custom and
in actual practice, where even today
even in educated societies, in clubs
and in high societies, because of the
trad.tional attitudes, whenever there 1s
a social function, men flock to one
corner and women in another—that
being the reserve with which sociely
has looked at this question—where
there is no arrangement for
co-education at the primary
stage, where the attitude and
behaviour between the different
fexes become natural as Dbet-
ween sisters and brothers in a home,
it is very necessary that some sort of
deterrent is introduced in legislation
by which the growing goondaism as
it is called of insulting or unseemly
attitude to women in public work can
be checked I would like to point out
that social welfare workers in villages
particularly are be ng threatened with
variot's punishments or revengeful
actions if they favour certain persons
and do not favour certain other per-
sons. That attitude has to a great
extent increased because of the type
of cinemas also which we are show-
ing. So, in short, what I would like
to say is that the Bill :s not framed
in the manner it should have been.
It should have been really an amend-
ing Bill to widen the scope, for ins-
tance, of section 354 of the Indian
Penal Code which deals with assault
and use criminal force against any
‘woman, etc. and then it should have
askecd for heav:er punishment than is
prescribed there. The section says:
“Whoever assaults or uses crimi-
nal force to any woman, intending
to outrage or knowing it to b=
likely that he will thereby outrage
her modesty, shall be punished
with imprisonment of either des-
cription. for' a term which may

extend fo two years, or with fine, |

or with both.”
In order to make the punishment
really felt by the offenders, instead of
the words ‘or with fine or with both’,
the words should have been inserted—-
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“and with fine” so that the punish-
| ment would have been deterrent. Also,
instead of simple imprisonment, it
should have been rigorous imprison-
ment and it should have been com-
I pulsory. That would have been really
' the proper way in which this Bill
. should have been introduced. It is not
, at all bringing about an invidious dis-
| tinction between men and women by
\ asking for heavier punishment ior

molestation of women. That has been
recognised as a principle of law, Even
! in the ancient law system, it was
‘ always the people who had a higher
i advantage by learning or otherwise,
j who were given higher punishment.
For example, the Brahmin was award-
‘ ed greater punishment for the same
I offence than a Kshatriya, a Kshatriya
1 more than the Vaishya, and the
Vaishya more than the Sudra, because
} of their ability to understand things
better, which should have prevented
them from comm’tting the offence. So,
man who has greater physical strengih
\ should certainly be punished more
! heavily for the same type of offence,
i for taking advantage of the weakness
of women in this respect, and the
Indian Penal Code has already got a
section to that effect. 1 would also
point out here that this Bill, apart
l from the fact that the punishment you
ask of 15 years 1s very severe and
! impracticable for that reason, is aiso
very vague in its definition and as
l such it would not be considered a good
law. It says for instance—Molestation
includes indecent behaviour towards a
woman, insult or assault etc. What is
¢ an insult? ‘Insult’ is beautifully vague
| and for that reason alone, if the legis-
| lation after it is passed, were to be
taken to the court, it would be dec-
lared ultra vires of the Constitution.
| Therefore, while pointing out the necd
for Government to consider that
adequate amendments of the exisling
. sectons of the LP.C. should be intro-
| duced in order to make it possible for
so many women doing special work
! ijn remote areas with honour and
" dignity, I would like to ask the Gov-
ernment that they should appoint a
small committee of women social
workers and themselves draft an

-
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Amending Bill of the existing sections
of the I.P.C. and send it for circula-
tion after putting it through such 2
Committee and very soon fulfil the
desire of the Mover of the Bill as no
doubt she has pointed the attention of
the Government to the lacuna that »s
existing in view of the present condi-
tions in the country which, as I said,
to no small extent are there due to the
present influence of the type of films
we are showing, both imported indis-
criminately from abroad and produc-
ed here in order to copy the foreign
films which, notwithstanding the cen-
sorship.—one does not know what type
of censorship it is—preach crime to
such an extent. If you were to see
some films—] would mention some
films—Ustad, Aparadhi Kaun, IIill
Station—you will see that they actually

"teach how to remove women bodily
for whatever purpose one may have
in mind.
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With these few words and after
appealing once agam to the House to
ma‘ntain out of respect for their
mothers and sisters, a very high level
of debate on this subject, I would like
to say that though I am not able to
support the Bill in its present form,
I heartily support and recommend to
the Government the principle behind
the Bill and request the Government
to take action to remedy the lacuna
in this respect.

Sart KISHEN CHAND (Andhra
Pradesh): Mr. Deputy Chairman, 1
fully support the idea behind this Bill
and I would not have taken part in
this discussion but the hon. Mover,
towards the close of her . speech,
instead of propounding the principle of
her B, attacked the Hindu religion
for absolutely nothing. She tried to
make out as if the Hindu rel:gion has
placed women on a lower level. She
quoted one or two couplets from
Ramayana. I don’t want to quote any
number of couplets from which it will
be clear that the Hindu religion has
always placed Hindu women on a very
aigh pedestal. S0 to somehow or other
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imply by a far-fetched idea that it is
part of Hindu religion to put down
women—the speech is recorded uand
the hon. Mover may read it—is too
much. It really pained me very much
because to run down a religion which:
has given such a high respect and
position to women, just by quoting one
line—something about Nari and Pasu
and just to run down the religion—is
very unfortunate. You must defend
your Bill on ethical grounds and on
grounds of polity but somehow or
other to put down something against
the whole Hindu religion 1s not fair.

Another aspect of the speech was
that according to her a woman
should always be considered as &
mother and a sister. But I think it iz
putting a wrong point before humani-
iy and before our countrymen that
they shouid always regard women only
as mothers and sisters. It isanormal
function. The Creator created the -
two sexes just for a normal human:
partnership and therefore we should
nol bring in extraneous considerations.
in a Bill of this nature. It is a practi—
cal Bill. If there is a certain evil—
and it is a very great evil no doubt—
in our society, we should try to
remove it but to say that when we
are considering about womanhood, we
should only think of them as mothers:
and sisters is not right. Normally in
the normal span of life, they should
always be regarded as companions,
equals and friends, in that joint ven-
ture of creation of life, joint venture
of Living together and performing the
purpose for which God created them.
Therefore I will not look at it fromr
that point of view.

Then the Bill has been brought for-
ward on three grounds. She gave the
example that certain women who
came from Pakistan were not treated
very well. Some people were ready
to accept them but the other relatives
objceted to that. You must have seen
in the newspapers only a few days
baclt the case of a Sikh gentleman
who became a Muslim and went to
Pakistan in search of his wife who
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was returned to Pakistan. As you
kacw, he committed suicide when the
woman entirely refused to either
accept him or even recognise him. The
anews have come in the papers. If you
only base your argument on oOne or

two examples or h:ilil u dozen
examples that are quoted
here and you say because
there are those examples of

some women not being accepted, you
need this Bill, I can quote any num-
ber of examples where women have
now gone to Pakistan and the men
huve gone after them and they have
ool been accepted. So our argument
should be based on whether there 1s
evil. Let us discuss about that and
find out remedies for it but let us not
give one or two isolated examples
here and there and try to dub  the
whole community as bad. That is not
currect. There are three types of
csses. Once is the white slave trade.
It is a well-known evil. For that theco
are international laws. I don’t think
this Bill is going to tackle the prob-
lem of while slavery. Our Govern-
ment has taken a very strong attitude
and I think there are enough laws
in the Criminal Procedure Code
against the evil. We don’t permit the
maintenance of brothels. We give very
severe punishment to people who are
misleading vr misguiding young girls
and women and who take them to the
white slave traffic

The other thing is about the young
Yoys and girls seeing the cinemas. It
has had bad effect—the horror comics
I know the case of very large number
of young girls, college girls who
have run away from homes and goae
to Bombay and ther are found hover-
ing the cinema stars and producers
trymz Lo get a job. I know several
cases whe.e they are sitting on the
door for days and nights of a male
star or a ¢inema producer in the hope
of getting a job in the cinema. So it
is a two-siied traffic. Of course I sup-
pose the boys take the initiative in
many case< but take the case of U.a
where boys and girls go to co-
educational schools. You don’t see so
many exar-ples of molestations. In
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many cases of molestations, there is
partial agreement upto a certain
stage. Whenever there is a difference
of opinion and the girl feels that tbe
boy is not fair to her, from that
moment she adopts the excuse
that she has been  molested.
I agree that whenever there
are genuine cases, they should
be taken into account. We
find 1 outher countries, co-education
iz common. The whole of education 1n
America is based on co-education and
specially this relationship between
boys and girls—the teen-agers—-1s
the biggest problem and they are try-
ing to solve that with a proper sense
of perspective. This problem is being
sclved bv them but in our country,
instead or understanding this problem
of the teen-agers who are in schools
and colleges, and their relationships
—~-it is a new thing in our country—
ve come forward with this Bill and
simply say ‘Have it as an one-sided
affair. lmmediately there is a report
made by a girl, you decide it as an
one-sided affair’ This is a modern
prohlem, this problem of teen-agers
for, they live together, grow up
together while they are studying
together. This is a problem which has
to be scientifically tackled. You know
several American authors have
writien books about this relationship.
I think an hon. Member made an
appeal that we should not mention
about the findings of these various
reports and I do not want to refer to
them. But the general trend in the
matter of the relationship of these
teen-agers 1s not to put the blame
only on one side. T suppose both sides

are equally to blame in a free
society.

Lastly on the point relating to
goondas. I entirely agree  with the

hon. Mever of this Bill and if there
is any molestation of a woman, tha*
should be Jealt with. For instance,
if there are groups of boys or men
' who pass disrespectful remarks or
|

bad remarks about any woman or
' about any girl, for that I think, there
. are police men in disguise, wander-
‘ ing about at bus stands and other

' such places and whenever they come
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across any .person using abusive
language against a woman, they take
action and there have been several
such cases. I wholeheartedly support
that part of the Bill where it is said
that the goondas who try to make fun
of a woman passing along a street
should be properly dealt with. That
type of people should certainly be
caught hold of and for that we have
tightened up the law. But from that
you cannot immediately jump to
white slave traffic and so on. For all
that there are already laws in exis-
tence and this Bill does nothing to
add anything to them, not even a
single line. Therefore I only agree
with that part of the Bill where there
has been a provision against goondas.
The rest of the Bill has already been

provided for and there is hardly any
use for it.
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Surr P. N. SAPRU (Uttar Pra-
desh): Mr. Deputy Chairman, I have
every sympathy with the desire of
Shrimati Savitri Devi Nigam to live
in the history of this Parliament as
a jurist and as a legislator. But I reg-
ret to say that I find it very hard to
understand the nature or the object
or the meaning of this Bill Mr. Deputy
Chairman, when I read this Bill I
wondered whether some hon. Mem-
ber here should not bring for-
ward a Bill] whether he should
not promote & Bill in this House for
the protection of men from molesta-
tion by womcn. Mr. Kishsn Chand
has treated the matter far ¢oo seri-
ouly and I think there nothing
really which......

1

Surr B. K. P. SINHA (Bihar): There
is nothing serious about it.

Suri P. N SAPRU: Yes,
nothing very serious about the Bill.
Curtainly I spcak as the champicn of
the rights of * ymen. I Kke them to
have complete quality, equality in
every sphere ot life. I believe in
equality but I do not believe in
shibboleths. I would like women
always to take a reasonable view
with regard to these matters.

there is |
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Take the Indian Penal Code. I think
the Indian Penal Code, though it was
enacted in 1860, is a monumental
piece of work and there are sections
in it which

Surr AMOLAKH CHAND (Uttar
Pradesh): But that was In 1860 and
we are now in the year 1958.

AN Hon. MEMBER:
hundred years.

It 1s not yet

Surr P. N. SAPRU: You have there
section 354 which deals with outrag-
ing the modesty of a woman. We may
have to change that section here and
there; but that is a different matter.
Just look at the juristic conception
which this Bill will introduce in our
system of law. It says:

“ ‘Molestation’
behaviour
insult.”

includes,
towards a

indecent
woman,

I don’t know what this word “insult”
means here. I mean, if you say some-
thing you know, which is derogatory
to her dignity or if you say something
which she regards as insulting, you
can be punished for a period of fifteen
years. Our Penal Code or our Crimi-
nal Code, they give
of imprisonments simple
ment and rigoroug imprison-
ment, but the maximum
period for which a person can
be sentenced under these Codes is ten
years or fransportation for life. This
period of fifteen years is just un-
heard of, and great credit is due to
Shrimati Savitry Devi Nigam for dis-
covering a new basis for punishment.

sentences
imprison-

And then it goes on to say:

“with intent to outrage her mod-
esty, kidnapping, abduction, pro-
curation or importation or wrongful

confinement of a woman for an
immoral purpose.”
Now, we have got many sections in

our Penal Code. We have sections on
kindnapping, we have got sections on
abduction. We have sections on rape.
And then we have enacted the Sup-
pression oi immoral Traffic Bill which
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is a very strong measure and a very young man about 30 or 40 Iletters
right measure too. We supported and I went through those letters.
that measure and  passed it | Well, they were of a highly volup-
a  couple of years back or . tuous character, and I did not like
about a year ago. What more } to have them read out in court, and
protection does the hon. Member ! I was deeply distressed to find that a

Shrimati Savitry Devi Nigam -want

for women?

And then you see, not only the per-
son molesting, but the person who
abets is to be punished. Now, I may
be going along with a friend and he
may be a very gay person and he may
make some remark and I shall also
be booked for tifteen years. And
this is the Bill which this House is
asked seriously to enact. May I, Mr.
Deputy Chairman, say one or two
words about my experienee as a
lawyer and as a .. .

SuHrr B. K. P. SINHA: As a judge.

SHr1 P. N. SAPRU: Yes, as a judge,
if you like.

Some years back, I had a
before me in which a university stu-
dent, an LL. B. student was involved.
He had been sentenced by the sessions
judge to four years for kidnapping a
minor girl. The girl was not minor.
That was established by the medical
evidence in the case. The sessions
judge did not pay sufficient attention
to the medical evidence and when in
the cross-examination the  question
was put to the doctor whether she
could swear that the girl was below
16, the doctor said she couldn’t, she
may be well over 186,

Dr. RADHA KUMUD MOOKERJI
(Nominated): May I press for a limit
to be put on the exposition of crime
in this House?

Surr P. N. SAPRU: Then the coun-
sel who appeared in the case invited
my attention to certain correspon-
dence which had passed between the
parties. This girl was well-connected.
Her uncle was a Rai Bahadur. This
girl had written to this unfortunate

case '

girl of that tender age was capable
of writing those letters. But those
letters were put to haer. The girl
first just denied having written them.
Then she said that she had written
them at the dictation of the young
man. That obviously was a falsehood.

Now therefore it is a two-way
traffic. It is a two-way traffic, and if
men can seduce women, may I in all
humility say that in modern society
women can also seduce men?

AN Hon. MEMBER: They do.

Surr P. N. SAPRU: And therefore,
as the champion of a new womanhood
Mrs. Savitry Nigam should have been
the last person to bring forward a Bill
of this character.

Mr. Deputy Chairman, we have in
our Constitution equality assured to
women in every respect. There is
article 15 of the Constitution, and
there are various other articles, and
thg spirit of our Constitution is in
favour of equality. Now I think it is
contrary to the spirit of equality to
enact a measure of this character. 1
do not say that the law as put down
in section 354 is perfect. There may
be a case for modifying that section
here and there and I can myself think
of certain modifications in that sec-

tion. But the way to go about the
business is not the way that Mrs.
Savitry Nigam has chosen.

Well, a lot of things have been

said about abducted women, about
brothels, about horror comics and all
that sort of thing. But I rather think
that in these matters we have to take
a rational view. Young men will be
young men and young women will be
young women. We need to developin
our society certainly high standards
of good conduct, and I don’t see why,
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if the atmosphere of a home is good,
a young girl should go wrong, or a
young man should go wrong. We need
to improve the atmosphere of our
institutions; we need to improve the
atmosphere of our society. We have
inherited a certain social system and
the difficulty is that for many young
men in our colleges it is a new
experience to come across or to meet
girls who do not belong to their
immediate family circles. But I think
it is a great tribute to them that, not-
withstanding  the newness of this
experiment in co-education, cases of
actual misbehaviour are very very
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few; you can count them
almost on your  finger tips.
I do not think our Vice-

Chancellors or our Principals of col-
leges have been scriously troubled
about sexual misbehaviour in our
universities and in our colleges. There
may have been oceasionally such
cases. After all we are a community
of 400 or 350 millions, and you can-
not expect cveryone to be absolutely
perfect. Even our rishis of old were
not completely  perfect. Therefore
may I say that the whole matter
should be looked at by Mrs. Savitry
Nigam in a new spirit?
I know that she is a most
valued social worker. I know
that she speaks from experience in
these matters, but we have to deve-
lop a right philosophy in these mat-
ters. We cannot just bring about a
Iot of changes in our law, which. if
done, would make a mockery of ’our
Iayv. I suppose what Mrs. Savitry
Nigam wants ig really a change in
the Evidence Act since there are very
few convictions. Well, the answer to
thgt is that judges have to act on the
evidence which is placed before them
and it is not possible for them to
accept in every case the evidence of
the prosecutrix, If you file a com-
plaint, if you go to a court of law,
then vou must be brepared for a
rather severe cross-examination, and
T think, i* vay are a truthful witness,
ven should he able to stand that
cross-examination I know no alter-
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native to the legal system that we
have at the present moment in this
country. Either we believe in socia-
lism within the framework of a demo-
cratic society, or we do not. Either
we believe in the rule of law, or we
do not. Either we believe in the legal
process, or we do not. These ques-
tions admit of only one answer and
that answer ig that we Dbelieve in
socialism within a democratic society,
and a democratic society cannot exist
without the rule of law. Parliament-
ary democracy, the rule of law and
socialism, they go together. Therefore
Mrs. Savitry Nigam is neither promo-
ting socialism nor democracy nor the
rule of law by this measure. I do not
know what she is aiming at. We do
not want the rule of Chengiz Khan in
this country. I think that age is gone
by, and therefore in all seriousness I
would say that this is a measure
which should not be accepted by
Government; it should be rejected by
Government! outright, and if, as a
result of a close study of the various
laws affecting sex and women in this
country, they come to the conclusion
that some changes are necessary,
they should promote a Bill of their
own.

With these words, Mr. Deputy
Chairman, I would very strongly
oppose the Bill which has been spon-
sored by Mrs. Savitry Nigam. I give
her credit for social earnestness, for
moral earnestness, but I cannot give
her credit for having thought out the
consequences of what she wants this
House to accept. -

Sur1 B. K. P. SINHA: My Deputy
Chairman, I propose to steer a middle
course between the speaker who pre-
ceded me and the mover of this Bill
While I agree with the essence of the
Bill, the principle that it embodies, I
find it difficut to support the measure
as it is framed.

Problems are there, problems have
always been there, and it is to meet
those problems that laws are framed,
but the problerhs are not peculiar to
India. The hon’ble the Mover gave
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the impression as 1if there is some- Surt  B. K. P. SINHA:- I was

thing venal about us, something saying that our ancient rishis conceiv-

wrong with our process of thinking,

with our ideas about women and that :

this wrong has continued from time
immemorial, I am afraid that is a
wrong 1mpression that she has and
which she made an effort to spread.

Women in India have always been
highly respected. She quoted some
couplet from the Ramayana, but I can
quote one sloka from Manusmriti:

C ¥ AT [EA WA AF 1940
meaning, wherever women are Wwor-
shipped, Gods make that place their
abode. They were so hallowed. They
are so respected even in ordinary
usage. When we think of the Gods
and their consorts, it is the consorts
whose names we utter first. For
example, we do not say Ram Sita; we
say Sita Ram. Likewise we do not say
Krishna Radha; we say Radha
Krishna. So that is the high place
that Indian society in ancient times
gave to women. Our ancient rishis
conceived of Gods, conceived of crea-
‘tions.

As the time is up I shall continue
after lunch, Mr Deputy Chairman

Mr. DEPUTY CHAIRMAN: Yes,
‘The House stands adjourned till 2-30

The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch
at half past two of the clock, Mgr.
DepuTy CHAIRMAN in the Chair.

Surr B. K. P. SINHA: Mr. Deputy
Chairman, I was saving....

Surr KISHEN CHAND: The hon.
mover of the motion is absent.

Surr B. K. P. SINHA: It does not
matter. You officiate for her.

Mr. DEPUTY CHAIRMAN:
now your property; it is
child.

It is
now your

ed of God, conceived of creation and
cosmos and in the process of evolv-
ing cosmos they conceived of a being
which was the quintessence of god-
head and that quintessence of godhead
that primordial force the rishis con-
ceived of as woman and not as man.
Thus the highest stature was accord-
ed to women in our ancient society.
To cut a long matter short I would
refer to another sloka from our an-
cient books which shows in what high
esteem women were held:

SEE TR b (f: cu ML VR B G B

The ‘mother’ and the ‘motherland’ they
are weightier even than Swarg, more
preferable than Swarg. And even in
the modern age when Bankim Chan-
dra sang of India he sang of India
as mother and not India as father. All
this shows sthat from very ancient
times women have been held in high
esteem in Indian society, in Hindu
society. In the modern age, no doubt,
because of thousands of years of sla-
very, society degenerated and that
degeneration, that decay was mani-
fested in every limb of society and
women did not escape that. Even
then if the hon. Mover would read ihe
great novels of Sarat Chandra Chat-
topadhyaya, who is modern and not
ancient, she will realise what high
place Hindu society or Indian society
even in its decay gave to women.
Women have always occupied a high
place in Indian society.

In the modern age some problems
have been created vis-a-vis women.
Those problems are not peculiar to
India. My hon. friend, the Mover,
seems to think as if those problems
are peculiar to India. I would advise
her to read the reports of the Federal
Bureau of Investigation of America
and then she will know and she will
realise that what we are shocked at
in India is prevalent in what we con-
sider more advanced societies, whiclr
according to us accord a higher place
to women. In those societies women
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are subjected to very shocking treat-
ment. And if an institution which
has now been given the mname of
‘roadside Romeos’ appeared in Delhi,
it has appeared precisely because of
the problems created by  modern
industrial society. 'We have a heavy
concentration of men, of population in
big cities. Naturally these problems
which have been existing all the time
find an aggravated expression in such
society. And they find expression not
only in Delhi, not only in the cities of
India, but in all the cities of the
world. The problems, therefore, in
my opinion, are not peculiar to India.
The problems have to be met. But
how should they be met? They can-
not be met by legislation alone.
We rsfeem = to think as if
legislation is the panacea for all evils.
Legislation is not. Legislation is one
of the milder instruments for dealing
with such problems. These problems
arise because of certainkmaladjust-
ments in society and unless those mal-
adjustments are removed, unless those
basic causes are removed, these pro-
blems shall always be there, whatso-
ever be the law, however rigorous be
the law. Therefore
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Mgr. DEPUTY CHAIRMAN: I think
all this discussion is out of place,
because everyone of these acts men-
tioned in this clause is an offence
under the Indian Penal Code even
now. All that she seeks to do is to
bring them under one clause and
enhance the sentence to fifteen years
for all offences.

Surr B. XK. P. SINHA: That is pre-
cisely my argument.

Mgr. DEPUTY CHAIRMAN: 1 think
we need not go into the jurisdic aspect
or the penalisation of the acts. They
are already offences under the Indian
Penal Code.

Surt B. K. P. SINHA: Exactly, but
she wants to put a higher punishment.

Mgr. DEPUTY CHAIRMAN: That is
all. That is the only thing—whether
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she can do 1t under one clavse and
whether all these acts deserve that
punishment she wants to prescribe.

SHr1 B. K. P. SINHA: She wants
to put a higher punishment because of
certaln causes, because as she suggest-
ed the problem has been aggravated in
the modern age. And that is why I
am referring to those. What are the
causes of this aggravation? All this
aggravation cannot be met only by
legislation, because when we deal with
legislation, we do not deal
with legislation in an isolated man-
ner. Legislation deals with social pro-
bems and my point is that only legis-
lation is ineffective. We must deal with
the social problem on a wider social
plane and only then legislation can be
effective. That is my whole point. I
do not see how I am irrelevant.

Mr. DEPUTY CHAIRMAN: These
acts are already offences even under
the Indian Panel Code.

SHRI B. K. P. SINHA: I need not

argue that. They are already offen-
ces, Then this Bill is unneces-
sary . .

SHRr AKBAR ALI KHAN (Andhra
Pradesh): Only increase punishment.

SHrr B. K. P. SINHA: Because of
changed situation.

Surr AKBAR ALI KHAN: The

menance has grown very much.

SHrr B. K. P. SINHA: Exactly.

That is what I am explaining. I do
not see how I am irrelevant. That
would have been perfectly relevant

even in a court of law. I do not see
how it is irrelevant in this Parliament
where we are not controlled by tne
rules of evidence that we have in the
courts of law.

(At this stage Shrimati Savitry Devi
Nigam entered.)

Mr. DEPUTY CHAIRMAN: The
hon. Mover must be present in the

[
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House to hear the
Members.
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arguments of the

SuriMaTI SAVITRY DEVI NIGAM:
1 am sorry, Sir.

Surr B. K. P. SINHA: Therefore, I
have alreay expressed that we have to
meet this problem on a wider plane, on
a social plane.

Now, coming to the Bill, I feel that
it is rather very widely and vaguely
worded.

AX Hon. MEMBER: Badly.

Surr B. K. P. SINHA: ‘Vaguely’ 1
said. I cannot use the word ‘badly’
for a Bill framed by a woman. (In-
terruption). Well, the theory of
punishment has been that punishment
will suit the crime. For different
kinds of crimes. for crimes of
different gravity. different kinds
of punishment are provided. This
Bill lumps together about six or
seven types of crime and then pres-
cribes one punishment for all of them.
1 feel that a better course would have
been, as the hon. Member from Madh-
va Pradesh, Shrimati Seeta Parma-
nand, said, that the relevant sections
in the Penal Code should have been
amended and then the purpose that this

Bill has in view would have been
batter served.

I also feel that when we come to
the punishment clause, it says:
“imprisonment up to fifteen years or

with fine”. The general pattern is
imprisonment as well as fine. It is
left to the discretion of the court.

There should be a change in this res-
pecl also. For the word “or” the
word ‘“‘and” has to be substituted. So
far as the question of 15 years is
concerned, my hon. friend from
Uttar Pradesh felt very worried. He
said that the Penal Code knows of a
punishment of imprisonment for ten
years and then imprisonment for life.
But the Penal Code is not

the last
word mn crimina’ jurispru-
dence. Criminal jurisprudence
did not stop when Lord

Macaulay put his penal ideas on the
Statute Book, and if somebody were
to prescribe a punishment of 15
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years, I do not think it would be very
because the Indian
Penal Code does not contemplate this.
But then, 15 years should be provid-
ed for crimes of special gravity or of
3 specially offensive nature.

Then, Sir, some of the
the Bill are rather vague. “Indecent
behaviour towards a  woman”,
“insult”—I do not know exactly what
connotation they will receive, because
men’s behaviour towards women
varies from country to country. What
is considered indecent in one country,
what is considered indecent even in
one State of India, may not be con-
sidered indecent in another State
of India. I am reminded in this con-
nection of something that 1 learned
from a lady who had recently been to
America. Wherever she would go, she
would be accosted by strangers and
told “Oh, Madam, how beautiful you
are.” Well, with this Bill, if some-
body repeats that in India, he would
be put in jail for 15 years together
with a fine of Rs. 10,000.

words in

Then, Mr. Deputy
read some accounts of Spain. In
Spain a young girl goes out on the
street and if she is met by a young
man, the young man must tell her
“Oh Madam, how nicely dressed you

Chairman, 1

are, how beautiful you are”, and
sometimes he has to blow a kiss to
her. If he does not do that, he is
considered uncivil. If such a thing is
repeated in India, under this Bill
that man would be put in jail and
would be subjected 1o a fine of
Rs. 10,000.

I am lastly reminded of the

account that I read in the Readers
Digest several months ago. The arti-
cle was written by an eminent Ameri-
can lady who was attached to the
American Embassy in Italy—rather
an important lady in her country and,
in Italy also, tall in stature, rather
strong and hefty in build. She writes

that she likes the Italian people, and
to show

why she likes them
she relates several incidents
which disclose that they
have a fund of humour.
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4Vhat is that humour? She was going
one day and she was met by a man
and the man admired her and said
“Madam, you are so tall, one has to
put a ladder”. Again, Sir, the next
incident she relates, and relates with
.good humour, and takes it as an
.appreciation of herself: “Oh, Madam,
you are so tall, so well built; 1 know
you have a husband but you require
another one”. If such things are said
in India. I am afraid under this Bill,
he will get 15 years.
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Therefore, Sir, what 1 feel is that
the words should be more precisely
defined: And then we should have a
proper conception of 1ndecency  or
incivility which would suit modern
.conditions and the modern world. We
are all for change. We are all for
progress We want that society
should progress in every sphere, in
every sector. But then, if society
progresses, the consequences of that
progress must also follow. But while
‘we want progress, we want according
to this Bill to stick to a tradition or
go back to a tradition which was pre-
valent when societyv was the forest
society, when people lived in forests,
when there were few villages and no
towns. Therefore, while 1 feel that
the problem is there and the problem
needs solution, I also feel that this
Bill is not the proper solution. The
proper solution would be to set up a
small body of men who would go into
this question deeply, study all the

literature that is available in the
various countries of the world, and
thereafter draft a Bill. To such a

Bill T will give my full support.

In the end, Sir, I will again
remind the House that while 1 agree
with the principles, while I appreciate
the sentiments of the hon. Mover
of the Bill, T am afraid it is not possi-
hle for me to support this Bill as it
is worded. .

Thank you, Sir.

Surr AMOLAKH CHAND: Mr.
Deputy Chairman, I rise o oppose
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the Bill as has been moved by the
If we go through the
various offences for which she wants
the word “molestation” to be applied,
“indecent behaviour towards a woman,
insult, assault or criminal force with
intent to outrage her modesty”, these
are covered by section 354 of the
Indian Penal Code. The present posi-
tion is that if one commits an offence,
which usually is very difficult to
prove in a court of law, the sentence
is two years imprisonment maximum.
Then, if you go further, “kidnapping”
is an offence under section 363. Then
abduction. “Procuration” is another
offence under section 366A. “Importa-
tion” comes under 366B. “Wrongful
confinement of a woman for immoral
purposes”, as has been pointed out by
Mr. Sapru, forms another offence in
the same Penal Code.

Now, I can understand the idea of
the hon. Mover that the Penal Code
was enacted in the year 1860, and to-
day we are in the year 1958 and so
naturally there should be more pro-
tection for women and the sentences
should be enhanced. Now, as has
been pointed out, under the Indian
Penal Code there are various types of
offences and various types of courts
which are competent to deal with
them. A magistrate of the first class
can sentence a person to two years
rigorous imprisonment or a fine in
some cases up to Rs. 1,000 and in some
cases up to Rs. 5,000 Now what
would be the effect if we pass this
Bill? The result would be that in all
cases the court which would have
jurisdiction would be only the Ses-
sions Court, and we know that going
to a Sessions Court for a  woman
would be more difficult than appear.
ing before a magistrate. First there
would be an enquiry, then the com-
mitment to the Court of Sessions,
then a regular Sessions trial, and then
a sentence if it can be proved. As
far as the sentence itself is concern-
ed, it is a novel sentence that has
been proposed. We know there is a
capital sentence. If capital sentence
had been here, I could have under-
stood it as of the primitive ages where
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if you look at a woman, your eyes
may be blinded; if you commit theft
your hand may be cut off; an eye for
an eye and a tooth for a tooth, and so
on and so forth. What is the present
type of punishment? Even now, we
want that there should be no capital
punishment.

Surr AKBAR ALI KHAN: She is
a great advocate of that.

SHrRi AMOLAKH CHAND: Might
be, but she was not present in the
House. Opinions may differ. As far
as capital punishment is concerned,
she does not want that. The other
type of punishment that we know is

transportation for life. What does
transportation of life mean? It is
only 14 years’ rigorous imprison-

ment, not transportation to the Anda-
mans. Those days are gone.

Surr P. D, HIMATSINGKA (West
Bengal): She may welcome that.

Surt AMOLAKH CHAND: If she
is interested in the Andamans, it does
not mean that people who molest
women should be sent to the Anda-
mans. What I want to say is that
this 15 years’ imprisonment is some-
thing never heard of. Transporta-
tion itself means only 14 years’ rigo-
rous 1mprisonment. Those who have
had occasion to be in jail for years
know that transportation for life
means only 14 years and there too
you get some rebate, some remission
and all that. What 1 want to point
out is that the scheme of the Bill is
not acceptable in practice. As far as
the idea of it is concerned. it 1s laud-

able. But it is a work in the social
field, not to be attempted through
legislation. I might remind you of

what Mr. Sapru said about molesta-
tion of men by women. That may be
a different matter altogether, but I do
feel and I entirely agree with Mrs.
Kidwai when she vpoints out that
ladies themselves should behave in a
manner that they may not attract
attention, in a maner that would not
cause remarks to be made at them.
Those who visit Connaught Place
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would see how they dress themselves,
how they exhibit themselves, and 1
would like Mrs. Nigam to take up
this matter and see that these things
are also curbed. At least I am one of
those who never stir out of my house
for the very simple reasons . . .

SuriMaTI  YASHODA REDDY
(Andhra Pradesh): You must have
confidence in yourself.

SHrr AMOLAKH CHAND: When
ladies don’t have, how can men have?
What I am suggesting is. as has been
pointed out rightly by Mrs. Kidwali,
we should look at it from a social
point of view and try to see Indian
ladies behave in the same old tradi-
tional manner. Considering the cli-
mate and culture of the country, they
also should behave like that. Now, it
is sajd that they would like young
men to be away from young girls. If
you want the progress of the country,
if you want to base your society on
Western ideas, these things will fol-
low, but the main thing about which
she is particular and about which I
am also very particular is that women
should lead a moral life, should lead
a chaste life and by persuasion con-
vince the men that they should not
try or attempt to outrage their modes-
ty. With these few words, I oppose
the Bill. . - '

SHrIMATI YASHODA REDDY: Sir, 1
rise to oppose this Bill. That does not
mean that I want that those who
modest women should go unpunished.
I congratulate Mrs. Nigam for hav-
ing brought forth this Bill; I congra-
tulate her for the sentiments expres-
sed in it. While I fully appreciate
that she is very serious about this,
persorally, I do not think this is the
way to mend a social evil she is try-
ing to mend. By bringing in this Bill,
she is giving a premium to the House,

to the society and the world that
India has morally degenerated. Do
you think that all Indian men are
completely devoid of morals? We

have got enough punishment, we have
got enough provisions in the law for
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the punishment of offenders in our
penal Codes. By bringing in such a
Bill, why give out the impression that
in India women cannot get out of the
house without being molested by
voung men and old men? I think
that is doing an injustice to the men
of our country.
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Secondly, 1 feel that as long ar
‘we have confidence in ourselves, no
man can do anything to us. I can
say that I have lived more with men
than women and I have had occasion
to live with men day and night for
days and never in my life I can tell
you a man has mis-behaved with me.
Unless there is at least one per cent,
leniency on the part of a woman, I
do not think a man can do anything
to her, and yet, if he says anything.
he will soon realise that he is at fault
and say, ‘Sorry’ to you. Why is India
great today? Why are Indian women
appreciated? It is because Indian
women have been chaste Indian
women have been able to mend men’s
ways by gentler methods, by subtler
methods, by teaching them good
behaviour, but not by legislating laws,
not by trying to derogate

. men in
public places. 1 think that for such a
dignified House it is undignified

to discuss such a thing in this way;
I am really ashamed of it.

Lastly, I would like to say that
laws cannot do anything. Laws are
not going to prevent men from doing
what they want. Laws are not going
to prevent women from doing what
they want; they can not restrict
human behaviour. It is a social ques-
tion. It is we, women, the mother
and the wife, who are to change the
way of life of men and reform them
if they are bad. It is not for us to
say that we must give 25 years’
punishment or forty years’ punish-
ment I know some men are bad but
what about the women who are creat-
ing trouble? Women also go about
and sometimes try to attract men,
sometimes for money, sometimes for
this, sometimes for that. Suppose
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men bring forth such a Bill, are we
to say that we do not want such a
Bill? You must have confidence in
yourself, you must have confidence
in men, and in a humbler sphere in
the family and in the bigger sphere
in society, try to improve the morals
of men. Let not the women have a
feeling of inferiority complex that
we are the weaker sex. 1 think that
when time comes, we can prove to be
the stronger sex.

AN Hon. MEMBER: You are.

SurimMaTi YASHODA REDDY: Let
not the boys in schools and colleges
go about with the feeling that women
think that men are bad. Let the
women in schools and colleges go
about with the feeling that men are
also good. Let them not start their
careers thinking that all men are bad.
Let us not create unhealthy atmos-
phaore by such laws. In spite of the
sympathy that I have with the Mover,
I must say 1 cannot support the Bill
by any stretch of imagimation,
Thank you.

Surr P. T. LEUVA (Bombay): Mr.
Deputy Chairman, I would follow the
illustrious example set by my pre-
decessor. In an eloquent speech she
has taken out much of the fire that
I could have put i1n my speech. I may
remind the hon. the Mover that

her enthusiasm had over-ridden her
judgment. It is no doubt true that
social problems do not all admit of
legislative solution. Some problems

are such that they can bz set right
by legislation; there are certain ques-
tions which are incapable of solution
merely by legislation; you require
also social consciousness to be roused
against them It is no doubt truz
that especially in the younger gener-
ation, we see a lowering of standards
as far as morals are concerned. Those
people who are reading
the newspapers careful-
ly will come across
cases or instances which really go to
show the lower depths to which
human mind can go. But these pro-
blems are not the problems of the

3 p.M.
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villages or towns. Most of these
relating to social immorality are the
result of conditions existing in over-
crowded cities. These problems arise
because there is social disturbance
and we cannot solve this problem
merely by legislations. I was sur-
prised to hear the hon. Mover to
speak so eloquently regarding this
Bill. If I remember right, she is a
very enthusiastic champion for penal
reforms. She wants to treat the
offenders, guilty persons, as patients
who must be reformed. She is also
very deeply interested in the aboli-
tion of capital punishment but when
I read this Bill, I was trying to visua-
lise a picture when there can be a
sudden transformation in the person
overnight, so to say. I don't know
what has motivated her, what was the
motivating force behind her to change
her outlcok on the question of penal
reforms.
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SHrRIMATI SAVITRY DEVI NIGAM:
If you had heard properly then you
would not have made such remarks
because I have myself told why I have
brought this though I am not in
favour of penal administration at all

Sert P. T LEUVA: Fortunately or
unfortunately I was present in this

House when the hon. Mover was
making her introductory speech It
may be that I may not have been

able to follow her too Sanskritised
Hindi and that it is possible that I
might have misunderstood her but
surely I have not misunderstood her
earlier speeches which shez delivered
on the question of penal reforms and
" if T remember aright she also gave
notice of one motion for the penal
reform as well as capital punishment.
Now what are these offences against
which she has spoken so vehemently.
My friend Shri Amolakh Chand has
taken so much trouble to find out the
relevant sections of the Penal Code
to show to the House that the offen-
ces to which she is making reference
are already on the statute Book. Of
course she has done one good thing—
she has created chaos, she has created
confusion where there is clarity and
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stability. So far as the Penal Code is
concerned, the offences are defined
very precisely and noboedy can make
any mistake about them but if you
read her present Bill, you will find
persons being proposed punished for
the most innocent things in life. It
would depend upon the caprice of an
individual. My hon. friend sitting
behind me is referring to an instance
that if a person by chance stares at
a woman, that might come under the
present definition as given in the Bill
as ‘indecent behaviour’. 1 don’t wish
to deal with this measure with any
sort of ridicule. I do realise the
importance of the problem and I do
feel that as there are lowering of
standards in this country so far as
the younger generation is concerned,
we should take measures to morally
re-arm them, if I am permitted to use

the word which is so dear to the
Mover of this Bill.
Now so much has been said

regarding the deeds and misdeeds of
men. Obviously this measure is
directed against men. Formerly the
complaint of the women used to be
that the laws which were passed in
the older ganerations were heavily
weighted against women because they
were passed by men. I thought
the hon. Mover would at least give
justice to us even though we might
have denied justice to them but this
Bill has been only directed against
men and as other Members have
pointed out, molestation is not now
a one-way traffic. The only justi-
fication that has been shown for this
measure is that higher punishment is
necessary in order to curb or prevent
the commission of crimes. Has the
Mover satisfied this House that the
evil has reached such proportions
that unless stringent measures of a
penal nature are taken, you cannot
improve the society? As was point-
ed out, the offences of the Indian
Penal Code were framed many gene-
rations back. Lord Mecaulay when
he framed the I.P.C. might have got
social conditions then existing before
him. Are we really convinced that
since the days of Mecaulay we have
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become degenerated, we have become
so mmmoral and the evil has assumed
such proportions that the society can-
not last or that there would be no
peace and happiness in this country
unless you are to put down crimes
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with a heavy hand? There 1is no
evidence before us. As has Dbeen
rightly pomnted out by  Shrimati
Yashoda Reddy, the only purpose

which has been served by this legis-
lation is that the world over it will
be broadcast that the persons of this
land of Gandhi and Ashoka, Mahavira

and Buddha, those persons who
taught the world morality, had
taught or preached principles of
justice and equity, have become so
immoral or so degraded that they
require their penal laws amended in
such a manner that the slightest
indiscretion, which might be due to
a momentary impluse, has to be

punished with 15 years in a jail with
rigorous imprisonment in the bargain.

Now, before we give notice of
legislation, it is the duty of every
Member to consider very carefully

whether the legislation that is being
put forward is necessary for the
purpose of warding off the evil. It
is one of the recognised principles of
legislation that 'you should not pro-
vid= a punishment which itself is an
evil which is greater than the one

which you want to ward off. What
is the evil here that has been point-
ed out which was not legislated

against earlier. I personally believe
that instead of wasting our time and
energy on moving such measures in
Parliament, the society would be
benefited much better and our life
would be happier indeed if the so-
called social reformers and enthusiasts
for reforming the society  bend
their energies to educate the masses
of this country. Really speaking the
problem which has been referred to
in this measure is confined to cities.
This problem is not affecting the
villag>s and if the social reformers
take upon themselves the responsi-
hiity  of  educating the younger
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be  better
results.

One thing I am glad to note is that
the Government of India has come to
one fine conclusion that.
the Social Welfare of this country
can only be carried out and comple-
ted by the women of India. You will
notice that from the composition of
the Central Social Welfare Board
that women have got the monopoly
of social welfare. It passes my
comprehension then why women
should come to this Parhament and
seek the assistance of law. They
have been given the monopoly for
social welfare, Sometimes 1 am
inclined to say that this is not Social
Welfare Board but it is Women's
Welfare Board. I would therefore
request the hon. Mover to exercise
her energies to persuade the Central
Social Welfare Board to take up this
task instead of asking this House t
pass this measure.

With these few words I request

the Mover that in future she muight
exercise discretion a little bit care-
fully before putting forward any

legislation !n this House.

Tae DEPUTY MINISTER or HOME
AFFA RS (SHrRIMATI VIOLET ALvA):
Mr. Deputy Chairman, an identical
measure of this type was sponsored
in the other House just a week or two
ago and was rejected by that House.
But Shrimati Savitry Devi Nigam does
not yield easily and she still feels that
she can convert at least the Upper
House Members to the right path and
to her views. However, it is pleasing
to note speaker after speaker in this
House, though accepting the motive
behind this Bill, the good intentions,
saying that they have not been con-
vinced sufficiently to accept the
measure.

Shrimati Nigam has tried to devise
a deterrent measure for the misbehav-
ing male, As she has stated in the
Statement of Objects and Reasons:

“The Bill is intended to punish
offenders who indulge in crimes
against women. The punishment
prescribed by the Indian Penal Code
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is far from adequate. The Bill, ’
therefore provides fcr a deterrent |
punishment with a view to check
the increasing social menace.”
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As far as the “social menace” goes,
8ir, we do admit that it may be grow-
ing in proportions in gome places. But
then what is the manner in which we
are going to fight such a menace? The
hon. Member Mr. Sapru said in his
speech that if he went with a per-
verse-minded friend and if that friend
whistled to a girl, then our Judge and
legislator would find himself landed
perhaps for fifteen years, and we
would miss his advice in this House.
I do not think that this measure is
acceptable from any angle. It is the
mosi unconvincing measure ever
brought on the floor of this House.
The very word “molestation” has to
be defined. What is melestation?
When we talk of molestation, we have
to go down to fundamentals of human
behaviour pattern and so, Sir, we shall
have to digress from this measure to
find out why these behaviour patterns
go wrong in certain strata of society or
in certain places or certain people. The
guilty ones are the men who hover
around the streets. But there are
guilty ones among the fair sex also.
Let us call ourselves the fair sex, but
we shall never admit to be the weaker
sex, We do not want to rob woman
of her strength to stand up to a per-
verse man. It is for society to encour-
age and help woman to do this. Call
them your mothers or sisters or
sweet-hearts, call them by whatever
name you like, whatever relationship
you may have with a  particular
woman, it is for us to build a pattern
in which these inhibitions do not
prevail.

Industrialisation and urbanisation
give a sharpened edge to this problem
We come down, therefore, to the liv-
ing conditions of men and women. In
India, as some hon. Members have said
we had a golden past where woman
was the equal of man and in that age
women have even surpassed men.
Since then we should not forget that
we have come to this present day,
having marched over the recent deca-
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up a society in which women shall
walk the roads without fear. Where
industrialisation and urbanisation
grow, we have to see the problem.
from the socio-economic angle. The
marriage-age is being pushed up and
up. The problem of housing condi-
tions stares us in the face. There are
no amenities for recreation. There-
fore, what follows? What follows is
pornographic literature and advertise-
ments, cinemas and the shop-windows

. which break down the resistance of

our adolescents,

In any case this is a problem which
has been engaging the attention of the
State Governments and they are doing
their utmost. I can speak of Bombay
and I can speak of this place also.
where flying squads and surprise
squads are going round the streets
and before educational institutions and

other places where women gather
together. Why? To stop this social
menace. But if we accept Shrimati

Nigam’s measure, then I fear some of
our hon. legislators may also find
themselves in trouble and Shrimati
Nigam herself will then begin to plead
for them. But this is a drastic
measure,

SurimaTI SAVITRY DEVI NIGAM:
But you can move some amendments
to it and I am ready to accept them.

SuarimaTr VIOLET ALVA: I do not
desire to move any amendment. I do
desire to see and analyse this measure
as you have placed it before the
House. If you have any amendments,
with the permission of the Chair, you
may move them today or later.

Sir, the idea of penology has been

undergoing changes in the last few
decades. We have come to a stage’
when we are convinced and we

believe that human beings cannot be
cured by attending to the symptoms
of the disease that they suffer from.
We do not want to cure society of this
disease of molestation by the symp-
toms alone. In that case, how is such
a blanket provision as stated in this
Bill, with all the offences lumped
together, how is it going to be practi-
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cal at all in its application? There-
fore, before I urge the hon. Memb-r
to withdraw this Bill, I shall go into
the details,
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In clause 2 there is reference to
indecent behaviour. But what is inde-
cent? Morality has changed from
time to time and so has decency and
indecency. There was a time when it
was not considered decent for women to
sit in legislatures, and by that standard
we may say that it is indecent that

we are now all together here. How
do you define indecent? The Penal
Code sections and provisions are

ample, though they were framed in
1860 Sections 342, 354, 366, 366A, 366B
and 366C should meet the wants of
Shrimati Nigam. As the hon. Member
Mr. Sapru said, the Evidence Act will
stand in the way. Human passions and
human behaviour cannot be regulated
by human legislation unless you bring
up your people to a level where they
will not suffer from inhibitions. Cases
of molestation will then be exceptions
not a general rule. To bring up the
society to that level, you do not need
legislation of this nature. She goes
on to say that imprisonment should
extend up to fiteen years—what a
monstrosity—and, not only that, that
the fine should go up to Rs. 10,000. I
do not know, in the present day, how
many can afford to pay the maximum
limit of the fine and the misbehaving
male who has Rs. 10,000 in his pockets
is not going to loiter in your streets.
These are bare facts, Human passions
have to be regulated by a proper
social structure, especially in our
industrial and urban colonies
people live. What we need today is
less of cinemas and shop-window
gazing, less of pornographic literature
and bad advertisements; what we
want is more and more of recreation,
better housing. What Shrimati Nigam
tries to do by this measure, to stop
the molesting of women, can be done
by providing better living facilities
where you can bring more mirth and
laughter into the lives of these men
who have become misguided youths of
gsociety. You cannot do it otherwise
by any measure. With the existing
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penal provisions we have not been
able to achieve much, as Shrimati

Nigam said; she said that we were not
able to make out a convincing case for
a conviction in a court of law. I do
agree but do you think, Sir, that the
hon, Member by this measure is going
to get every man who molests a
woman put imjail or get him fired. The
same Evidence Act will be there as
well as the same process of law by
which, according to her, those who
escape, shall continue fo escape. The
only way is to build up a social struc-
ture in which Shrimati Nigam has
spent a lot of energy to bring mirth
and laughter and recreation at the end
of the day to every youth and every
man and, may I say, o every womar,
for, perversity is not the monopoly of
man alone. This is how we should
tackle this subject. We must keep the
sense of values at the back of our
minds in the new society, the sense
of right and wrong. The first learning
in the behaviour pattern is done in
the family where you gather your first
traits of character. The basic charac-
ter is picked up in the family, in your
educational institutions and then you
step into society as equal partners. We
have come to a stage in this country
where every man and woman will
brush shoulders together to build up a
new India and in that Shrimati Nigam
throws, what shall I say, a bomb-
shell of fifteen years’ imprisonment
and a fine of Rs. 10,000, This infliction
is against all principles of criminology
and penology that is changing from
day to day. We shall very soon be
introducing in both the Houses of
Parliament the Probation of Offenders’
Bill wherein for offences graver than
these, we shall analyse case by case
and give them probation. At such a
stage, the hon. Mover of the Bill
steps in to impose a maximum prison
term of fifteen years and a fine of
Rs. 10,000, If a man molests or a
woman seduces, then there is some-
thing wrong with the mind and the
body. The mind and the body is an
intricate mechanism and when you
lack something in either of these two,
you may go wrong and that is why
right thinking men and women step
out into society to work for the
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amelioration not only of the labour-
ing classes, not only those who are
suffering because of economic back-
wardness, but even in high society. We
shall have to find those who suffer
drom perversity and devise ways and
means by which we shall achieve what
‘Shrimati Nigam tries to achieve by
this measure and which cannot be
:achieved by her measure that she
propogates in this House.
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Sir, with these few words, 1 would 1

sincerely urge upon Shrimati Nigam
%o withdraw this measure.

saft mEn fam o sty
WERT, 47 39 fa 1 97 FQ@ Ay
1 R AT (57 9 T Wt 39 weaey
F qtarF FEr A% § TR AT F 9%
AR famy w7 § et gm fafaeex
AT & =R g & arg g1 59
gar & fx 97 faw 97 7@ oy N
famR sFe 50 7 3% o e fa
FIEAAT 43 | AHA, G9 7 HIT AT EY
2 9r (6 & 7 971 wF F #E Ao
qFTE ATAAT § AR T A 39 A9 W
=T F3T g 5 97 5w g w1 W
gdifda & sifeg 71 4R A
stefar &1 Y 5 o0 oY g9 935 AE,
St AT HOT T AR THAA §, g
v aaerd § 4 7y 39 3 A%
TFY &, A0 YT FT AT TRE AT
&, o fa=t oz ¥ &t qFa g,
g o & T 3 399 w5 T 3o
FTHFY §, TT GEHT A graq ar 4t w
2 a9 § W gA7THE YT FIAT g
A g | 3 gua IF A By A0l
qr fF § FATHZ 9T FW@ 1 AT 59
waq g argg N fmgrfem g ag
aF JHIS A0 F F7 & T 79 AT
¥ ead ¥ wew ¥ 9 fwar 4 | 99
TOF I F Igy g2a 9 g1 %8 faav ar
Fr i gifoen wxd &7 Tat gl R
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fegdy Fafreex Wi & wa ¥ & @
o= e “few 37 & 7% @139 o
g’ gFAT qA IR ALY A1 | A,
T far 7 awfom § arasm oft W
feqdt fafreex wE_mr & gag @
zfpfmafir =<3 @13l ‘% fuvg 339
ARt AT, 3T g4 i afgAt &
fag afz so% ger 7 g=9) @7 QY
foF Tarer § 1 9g T & 3g =7 Arg,
qr sat arfgy a1 &5 9 am
g g7 WA {5 3T qifew ¥ 2,
II&r Trag frgay 1% & 1 PR FE
T AT g3em AR 77 7 ot a@
FT HIE AHSHS T FI AT qH B
ZFR AGL grar | T § 39 fqa &
ghfeT S99 & foq &1 w0
IBW JAT T I T T GRAAT | AfwA
faer #1 $39 F &y fo g Sw Y &,
Ty ¥ wdy a7 gy awady g |

o, 7 T2 ¥ A ar 5
Heg ¥ AR ¥ AAF G99 59 AT W
7 faar a T % 39 99 3 F 97 W4T
FOfq & 3aF 57 R frar oy afes
zq arq g faamar o fo g faor &
7z gUAT & 95 GUAT &, g9 grafen
FY firedw &, Mar & w18 791 fegaa
fipar AT @ 1 47 99 T 39 919
fas frar & fF 7 fadgs &t grafen
FIA & 3 T8 §, TIAT I §, T A
TF  FOUTEE [ WA FA
FzT {5 75 91 @0q faw &, wa faw
e § FAT ag) AqrAr AiEd on, A
a3 Tty §, 39 faw ¥ = gfewi §
Fa71 fadard § FC AW &7 HtsEd
foms & A9, 9 IWIT F &8 a8
fafer smide qF @ T F R
F1 7 1 , .

sy, fram = ot & 3ot o faw
s a1 T O T g fe 0@
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[ty enfaslt o)

F WY My ) I IR W O Y
& arg 7Y saans, e smpAe |
ug fag ¢ fon fr ag for gromt &
R T | A, 9 A T AT gs
fF o faet feame & a9 ¥ @f ok
TF U7 #7 UF 9239 9919 FT FE 919
fegaxd  Tagaasgiar ot d ?
feaae S %1 ag T Ifed a9 s
&7 wreon & ag faw ara @ ) “far
T Z & weaee” I¥ Fm@Ar Tifegd
a1, A a7 A9 IS T ogwer g
S, a1 wEw 7 ag 4 5 o9 faw
W T I GIH FY N qEemE 6
] T W 7 gizr q1 faed A8
q qEIMT &7 9 ) S, Y g gran
¢ fefrafar @ el &1 1 & /W
IW AW T Jw @ & fr far |y
HYATIT T 9ar G¥ Io@r g )
foFma 97 T § OF aIF HT &9 HT 2@T
o gafaas )3 AR =g ) o
IR safaad 9T i frar et at 9
sfe & a9 g7 agryi Ay g
1 safea 37 G # @RI FL@T 8,
AT 9 T FT AW} FT 9G9I T 8,
it fwlFafor #xd aral &1 @y ar
2, ST AGHT FT TG F9 T GFQT &
s, ferat &t farer <1 o) 3@
TFE | AT ATIV g IqF qRA TF
Fawrar AT § (% 399 9.7 Hr AA-
gfiq a1 k@€ & & 1 o qERT S A
qt g ¥t 917 ard g, Wi
FIRACA @@ I T IR
Tt FT 1T wmF ik #t g a¢
fagelt g.f Y 3 39 g I 57 W
T AW | gH A ¥ (R gAML W H
g wGwT AT §, W qAw g7 &,
QT FeF ¥ a1 9 39 g F AgY a7
AW | wEAET a1 fEEr § fE A
AT WA Y | 9T 56 1% gW

AT F AAEATAF R § W,
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& arfiee fiF gw S gan o n R
TE ¥ SuHT R fFar a1 awar & AR
IR 39 A9 § gy 39 O far X
a ag Fgr fF gw 3w #Y AT v
FQ §, 78 a1 Ix 7gY & 1 Fomar AW
TR qTW 2 IqAT IR OO0V &Y
aFar & 1 W B wafa aT gEsy
Y IqATEY T & | FfwT ST R AT
FANY &, AT myy Faarfedi A
FAIRT &, 3@wT afg gw ==f 4 L
gafay fF 78 38 ara & a1 gRT FUaT
99 ®1 HIQT X qreAr W FHE AT
grm « aga faw gw ez @ R @
TF g WX oF ga7 femiffes amarar
a9 741 ? f% ge e #) g gew 9 i
a% f a8 & q27 2fie W 38 fRawmar
# fF W s = a9 for arar w3 agt
¥ 1 afew AR HiT TEE WS F W[
N a7 (FAT A § A AR AAEr
#t oF aga gfgmat & arm

g IFIR ot 52 5o w7 F FgE
fo u o 79 (v Fmw 7 S ag=idy
# ag Q@1 WE( § 5 F@r A S
HoAT AT 8 1 ¥ @13 F ara FaAr 2 B
99 & 478 FH AT g g afew Im
o fara g 1 A W hg o F
I T $F FBT & @7 AT Ig a9A A (%
qH Ig AT FgA R IaAF & AGAE
g & fogmr f5 oot s99 0 A%
7 gur & ®ifs § oF a6 @G § o
WA AETE AR [GAT Ig27 B &I HT
g0 389 9% Y § f fremt ar agr
FHG gEF (F What is right ? Who
is right 2 # gq &7 9g9 I3 &
I IEFT AT A graT & {6 g7 o
3 ¥ agd §19 g% /W &)

|y @gg ¥ WAV i e
WA & gar Parard A4t ArEEE
g FW W6 IR W) afew
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fog gwe 1 o= SR &
qg IW AT #7999 € v gak qw d
g fr=iz, s awsare Aiega
sfag & 1 g7 ag #r gAEfa w@d
2 W ag 39 % fau aga & warms ik
Zatagr a1 g 1| 9% wifad fs wcen
SFT & AHAIAF aF A Fgl TS
Y a1 39 faq & fa<oa & et oY
A F T FT qF §@ A€ T |
YU FAA F AT Aqqra 7 4T
HY AT F AT O e A W
£, 98 ¥ A1 wowrA T WL A A
quaAdl § HWifs T FHr ew fewe
g § A st § feogars F #rE

G&T 791 FH FE & 90 ST AW HW
Gd T IART T TFL K, WA F
faq dmz war =feq 1 s=R @
A {Har § 9g wwwT IHE
Ay wfa 1 fear @0 g g7 <fEd
fr fedt fafrez 7 o saar a9e
foam ot @y @gw 7 #gr ) THd qF
FEA AT ZAT 1 IR Far 6 L
q A g AR w1 qxadT Arids
oIAT AT @1a @ W 9% fefaw
FIAATE I &9 IET AT QY AT
# fou Ja =3¢ @t #

qE WIA F HIT AT WET § fw

ST LY A1 FT T 4T g9 FATL €49

1 91 g ag fegfaw o anefl
wfuadid 73 g8 4 szt fa
7g ifead 4 fag 3 sa+ wfafwea
g S F1 woAr gfg et &, wuAr
feexma grar 1

SHRIMATI VIOLET ALVA: May I
‘interrupt for a moment and say that
‘we have got the Suppression of
Immoral Traffic in Women and Girls
Act?

Mr. DEPUTY CHAIRMAN: You
.missed one point. Nobody denies that
there are such offences committed here
in India or elsewhere. But everyone
.of these offences is covered by some
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i particular section or other in the Penl

Code; it is already there. But what
you are trying to do is to club them
all together in one section and give
one sentence, fifteen years’ imprison-
ment or ten thousand rupees fine.
That is what you are trying to do, to
which they have objected. They say
that each particular section in the
Penal Code should be amended. That
is the proper procedure to adopt. But .
what you are trying to do is club them
all together in one section. That the
House 1s not prepared to accept.

LI

sadt g A o 659
fados g7 W@ @ @A & 99
#FE FT IAT AT 4T | ag S

Trafficking in Women and Children Bill
IgH A q |y A7 wad fawry wae
ffr 9 A9 sga @ S S
fagrel Wt qo 7 o 99 fix € 4t
asfeai e @ fawr a8 O ar
J HZAC T fo SfR T & g 4
fasprelt 7% off sS4 @ R Y o &t
T FIAAT AT A0 gE A Y By
TF 7S F1 g gE | A4 g Y
s a1 i 7 dv ffgaa &
fomga  faaw § A # #few
ofremic & ot faams g | #7 7g Y
Fg1 a1 fw & g @y fs sy
garq fade  Gsfafregaw @
gqT TIAT @9 &1 WE 9 W AT
dez g1 & #g g o
agi wLREa ifeeqay, gER ux
FAE WE | AfFd 99 aF gH gae
tsfufreem 71 @ gd &, a9 aF
7 fau A4 A= 5 ox faq #r
wrAEaT g HIF UF, HRaw A
AW Agd WgEdr @@ g W
Aqr ATATATT HTIA TET @1 IEA
qar =¥« wa gen fr fow wdgta
F W g X AT I A
wEfa 9T 7 FW AW §, €T
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wiafa & g qg wowe gW g,
I wgfa & ga gfew wifeax
e 9 g | IE@r wAgha § arl
T 5 f5 av agee ifes &Y E,
AT A%z # ifeF g A,
afg F1§ wraFax ofadifamm awrs
H I HT 3@ AT IGHT IAT I T
fr forat #Y &4y Tt &1 o
W FHg aNAT G INIR qH
qgT WTRTF gHT ) ST AT afaEar
QT ST {3 g, IR HUF qTEW YT qLT
T4 &, afFT § AT @ F a9 a9
Tt § 5w oY a3t ot ferad
e | AN § oy woAY afeerar
ST & o & foady afaar sy
ot &1 g ofexar & §
LAY &1+ § aragadr g, gafag
# oaeT qfereAqr #1 & A FFAE )
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Samt P. N. SAPRU: On a point of
. «order.

SariMATI SAVITRY DEVI NIGAM:
-1 am not going to yield.

SErr P. N. SAPRU: On a point of
order. Is it permissible for Mrs.
Savitry Nigam to attack Mrs. Yashoda
Reddy?

RN wEA faw ;o Fag q9
& ¥rg qamr Jedr g v ag aferar
g § famm aret T @)

Sermmar  YASHODA REDDY:
‘When she is referring to me, I would
- like it to be in English,

Mgr. DEPUTY CHAIRMAN:
wants to understand you.

She

SarivmaT SAVITRY DEVI NIGAM:
Let me speak as I am speaking. She
- <an read my speech.

[RAJYA SABHA]
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Mr. DEPUTY CHAIRMAN: She
cannot understand Hindi. How can.
she read it?

Smrt H. N. KUNZRU: Mrs. Yashoda
Reddy understands Hindi very well.
/A wfEa fwm: § a9 e
F A9 FEAT AEATE 5 & wwife
fexar st sow sofaar & @@ |
®eT 3% & I Fel SFTC B AR AW
w4 98 & | ¥ gEE) TG Fg), fET
W I uF S qrary ot § faee
argw v ot w4 Ag § A ey
gfaaat dgg @<y &, 59 T g 531
qrdl §, AfFT Aagfal & 2 b
FITHI AT AT A ave @ g fr d
9T ®d § frd & fag woge &
zafeq & argd g fF v g=ars g, Sn
FREafawaT € IqR A7 &4 | AYo dYo
Uz # qum G ofqg ags afrgd & u
7 &g gt nd odY A agAi | ool oty
afz et & ST FT0 AT AT SAST
UEAT gAT AW AT THEA T R
#F gt ar g w7 omw fF
ofear &1 ™ W ™ dW 99
wafer g ge Hr ofeT wTeRl &
dFE & FAAT @A F A T
gFd | g GEHRT W FeA afEre
#F fexat wodr ofdmar AR A9 S=w
e & forr A9 197 a6 FIGET FEAT
argdr§, 3 9Er ww d ferat o
gevel AR andig v Fdfrae
ITHT o gEATfam SfEw Sred g1, 7
s g At T ge s
HE AT &r | 3 T arg § v ouw
raed s ewaT 1 fawited g
3 41 ardt § % ST 9w OF gEs
FqIX g Ffe oAt &7 Agha $ anr
ot fr awerd § f forar s wmo Y
firdy g& & a1 R st § ar firen gaes
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Surt B. B. SHARMA (Uttar Pra-
desh): I rise in protest, Sir, on a point
of order. She is saying “Sr&nr
SIEE I B 0 S« & O Ol o1
FTI gd F ofewar & Fnra
g o wgT ag 3 fF ag e S
AR ATT T XF & F T wfaEa
F M AT §)

SurrMATI SAVITRY DEVI NIGAM:
There is no point of order,

Mr. DEPUTY CHAIRMAN: Order,
order. What is the point of order you
are raising?

Surt B. B. SHARMA: I am raising
this point of order. She is making an
allegation against the general mass of
manhood, which she is not entitled to
do, against the Members of this House.

Mr. DEPUTY CHAIRMAN: Order,
order.

et arewdr {w o o,
=1 gt 6 g7 vy a8 d@T fF g9,
faeT AT T F wrawwar § a1 A8,
o=l 3 5 Z7 AT I awm WAk
F | firex d9ard w7 fr mds #v
QIFE FA FT O G | ¥ a8 AL
q 27T A fs a@|s #r uAde
FAF T QU Famr WAk A
ug Fe AN g fr a|sr £ I
qIFE FH A0 eIl A& &
foraar fr ¥ #r gade F0 A
T 21 AT TEw §r wwian 5 9
o Wl & sgrar @ AR wEw
O At F T § AT AET T
RS 1 39 qwTT AT Ayfai o
TR TEr § AR b qAT § qer-
i ot A & qusc & Afew d
A § fmar e oade w6 &,
@t fF gl § wg § AR wwt B
41 % 47 FE—ag axg & faaw
g T wfiem g

Mr. DEPUTY CHAIRMAN: That is

what exactly Mrs. Alva and Mr. Leuva
all of them said.

Suft mfas fm: 7 for @
fmxaq%r wwa*ﬁrg‘ fF 77
7 gEA ¥eR g% w@T § ag——ar
fF % AraT qEE T AR AT T
A qar-foefaw awnd ai %, fag
75§ #7 gw wdTE AT 73
F g o Nfew frar ) s adi 5
7g e frar s ar 8 S
¥ agt SEEr 39 Fow ARA )
qg FHedz AR & § f5 19 Avret
F, 78 FIT H7 (e FE T A
TSR g a8 wwT T3 AR FEd
I A A, F§ f I AwmEw
T YT g7 THS TT 49 & ITHT
I BEAT F® ST FTC AW
a1 AT F & F ATCF FGFT AT
TR 7 g $T iy Ay wfsars 7

Gl

Mr. DEPUTY CHAIRMAN: Al
that will have to be provided for in
the Bill, but you have not done it.

SurMATI SAVITRY DEVI NIGAM:
I have given notice of the amend-
ment,

T AW R A A A
i e o7 Fqw A wifew FR
FguT & AT a7 W @ 1 T AT
qq 3 S WAeRz FrAMew
IGR TE R

wF #ffag a9 oF T @R
FE F { FHTE AT AAT § AR
ag ug ¢ fi o &4 o 97 ok
fr oz & a1 9 mwafea e,
fpldr o1 AaeRw #F FAT A
TFA *fa 77 70 F or—amw
| AW I A ATEAWETT KT AT Ay
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[wh mfaeft T

g few dm Wt gw g =fas
o9 7 Fm & W s wfafaa
st gad g fafreee wdRar &
T gz fais seman®i Fag
oF gwiT § #wfyF SErar AR UF
T #AEAl 94 AT AT S
sfa @ s f5og s@ s, S
IZR FAFAR faar o9 & 99
g fagra & femardy sadr € sasr
g fomed, f g0 @l # & FaARE,
il

Mr. DEPUTY CHAIRMAN: I am

putting the motion to the vote of the
House.

The question is:

“That the Bill to provide for
punishment of persons guilty of
molesting women be taken into con-
sideration.”

SHrMATI SAVITRY DEVI NIGAM:
Sir, 1 want to withdraw this Bill.

Mgr. DEPUTY CHAIRMAN: But you
did not say that.

Surt KISHEN CHAND: We dis-
cussed the whole day this Bill. I do
not suppose that leave should be
granted to withdraw the Bill.

Mgr. DEPUTY CHAIRMAN: So, 1
have to put it to the House evem if
there is one objection.

Sur: DEOKINANDAN NARAYAN
(Bombay): You have already put it
to vote. How can it be withdrawn?

Mr. DEPUTY CHAIRMAN: The
question is: . :

“That the Bill to provide for
punishment of persons guilty of
molesting women be taken into con-
sideration,”

The motion was negatived.

THE BUDGET (GENERAL), 1958-
59—GENERAL DISCUSSION—contd.

Mr. DEPUTY CHAIRMAN:
we take up the Budget debate?

Shall

(No hon. Member dissented.)

Mr. DEPUTY CHAIRMAN: Mr.
Vijaivargiya.

SHrr GOPIKRISHNA VIJAIVAR-
GIYA (Madhya Pradesh): Mr. Deputy
Chairman, we are now taking up the
budget. Our Prime Minister, who is
also functioning as the Finance Minis-
ter for the budget, has called this
budget a pedestrian budget. His con-
tact with the Finanee Department has
been very short and for a few weeks
only and I think he could not give
sufficient time and attention to
finances. My opinion is that if he
would have got more time and would

have given more thought and had
more control over the finances,
then he he has the -capacity
and he could have pro-

duced even a sputnik budget in this
sputnik age, although this is only a
pedestrian budget. In fact, I believe
that to go towards socialism we
require more speed and greater pro-
gress. The features of this Bill are
very clear. In the current year we
will have a surplus of Rs, 5 crores,
but in the coming year we will have
a deflcit of Rs. 27 crores. Qur expenses
out of the revenues are going
to be Rs. 796 crores and income will
be Rs. 763 crores. The new taxes, in
fact, are a corollary of the tax struc-
ture we have accepted last year. Gift
tax is a welcome feature. So, are the
other amendments to the taxes. The
new tax structure is sometimes oppos-
ed by some sections, particularly
capitalistic sections of the country and
there are some forums like the private
enterprise forum, etc. They have
opposed. But I want to say that even
last year this tax structure was gener-
ally welcomed by the whole of our
country. That tax structure itself had
created a great enthusiasm amongst
the whole population because it made
socialism possible in our country.
Without just distribution of the



